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Start ShivaJi Bao S. Deshm1lkh: May 
I know what specific proposals Gov-
('rnment have before them to make 
Jow-grade coal cheaper for economic 
generlltian of elcC'tricity by thermal 
!'!hltions? 

Shri P. C. Sethi: At the momen~ 
there seems to be no possibility of rp-
during the prices of coal. 

Shri Indrajit Gupta May 1 know 
whether the Mini.ter's attention has 
been drawn to a statement made (I 

('ouple of days ago by the Chairman 
of the Indian Mining Association, Cal-
cutta, to the effcct that due to wrong 
planning nnd over-estimating of the 
amount of coal that would be requir-
i'd, the position now is such that un-

. less Government takes special steps 
10 augment the export of coal, the 
coal industry will be facing a severe 
cri.c:I!Il? Has he Seen the statement, and 
whllt is hili view on thatr 

The Minister of Steel and Mlne~ 

(Sbri Sanjiva Reddy): Export of 
Grade I coal is being done, but we 
nrc not able to find markets for the 
lower grade coals. We are very much 
surplus only in lower grade coals. 
Metallurgical coal we will have to 
produce a little more because of the 
demand. If nnd when we find market 
for· lower grade coals, naturally our 
position will be much better. We are 
makin~ all attempt~ to find out if we 
con pxport that. 
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Powerloom Enquiry Committee 

+ 
( Shri D. J. Naik: 

I Shrl D. D. Pori: 
Shri Solankl: 

" Shri Nar:Lsimha Reddy: 
Dr. Ram Manohar Lobla: 

*483. J Sbrl Kisben Pattnayak: 
') Shri Madbu Llmaye: i Shrl Ramachandra Ulaka: 
i Shri Dhulesbwar Meena: 
, Sbri M. S. MurU: 
, Shri P. R. ChalmlVerti: 
l Shri Jeshvant Mehta: 

Will the Minister of Commerce be 
pleased to refer to the reply given to 
Starred Question No. 481 on the 11th 
December, 1964, and state: 

(a) whether the recommendat.ions 
of the Powerloom Enquiry Committee 
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have since been considered by Gov-
ernment; 

(b) whether it is also a fact that 
the Federation ot the All-India Cot-
ton Powerloom Association has repre.· 
sented to the Government to accept in 
toto the recommendations of th~ 
Pawerloom Enquiry Committee; and 

(c) if so, Government's reaction 
thereto? . 

Too Deputy MJJUster in the Muw.-
try C)f Commerl"e (Shri S. V. Kama-
IlW8Dl7); (a) The recommendations 
of the Powerloom Enquiry Committee 
. ,Ire still under th(t consideration of 
the Government. . 

(b) Yes, Sir. 

(t:) The views of the All India 
Federation of the Cotton Powel·loom 
Association would also bl! taken into 
cOllsideration ,before the recommenda-
tions of the Powerloom Enquiry Com-
mittl~e are decided upon by the Gov-
ernment. 

Shrl D. J. Naik: May I know H 
free! licences issued to power looms 
would affcct the production of hand-
lootn." and that would also affect the 
handloom weavers? 

Shri S V. Ramaswamy: Frce 
licensing ~IS recommended by the 
Asoka Mehta Committee will certainly 
affect the handlooms as even under the 
present lcen.'ling system there am. so 
many unlicensed powerlooms whIch 
are affecting the handloom industry. 
Therefore. it is very clear that free 
licensing will affl.'Ct the handloom in-
dustry very badly. 

Shri D. J. Naik: What steps arc 
int~nded to be taken by Government 
to accelerate the production of hand-
100m weaving? 

Shri 8. V Ba.maswam1: Every aSliis-
tance is being gh~en to the handlo?m 
industry; schemes for co-operative 
societies are there. There are techno-
logical improvements in the hand-
loom machinery. All these things arc 
being looked into by the hand loom 
board and State C'"evemrnent!l. 

Shrl P. R. ChaJuavert1: May I 
know whether the recommendations 
of the powerloom enquiry committee 
had been accepted by the GovernmlUll 
and it so, what specific recommenda-
tion had been accepted and imple-
mented? 

Shri S. V. Ramaswasy; The ~oka 
Mehta Committee's recommendatious 
had been broadly accepted by this 
Ministry but the main point, namely . 
that there should be free licensing of 
the powelooma had not been accepted. 
The Ministry has SUbmitted to the 
Cabinet that free licensing will lead 
to unnecessary and unheathy com-
petition between the powerloom 
and the handloom industry. In 
fact the Planning Commission 
was not originally in favour on 
in agreement with us. Later on 
they have veered round to our opinion 
that some sort of u regulation is neer'! .. 
Sqry though the control of licences 
that we think of is not the only thin!~ 
but that there should he fiscal mea-
sures also. 

Shri S. M. Banerjee: Is it " filet 
that the association ot Bombay power-
loom people have demanded the re·· 
mova! of restrictions placed on the'll 
and want t.he implementation of til'." 
Asoka Mehta Committee report ~n\1. 
if so, what is the reactIon ot th(' Gov-
ernment? 

Shrl S. V. Ramaswamy: The l"t!ac~ 

tion is very definite. That is on·.~
sided. On the other hand, there is the 
Indian Cotton Millowners' Association 
representing that it should not be 
<Jcceptcd; they have given certain rea-
sons why Government should not 

accept the powerloom commi~tee's ~
port. Then Rgain the All IndIa Hand-
100m Board and many handloom 
associations have represented in a 
di1!erent manner urging the Govern-
ment not to accept this. In view of 
these confticting views Governm.:nt 
have got to take a balanced view find 
then come to a decision. 

Shrlmatl Sayltrl Nlram: May 1 
know 'whether many of the power-
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:,.(1111 and handloom weavers associa-

1111IlS had represented to the Govern-
I mcnl thal imtead of a few rich peo-

ple getting all the benefit, the bencllt 
"hould go to the ordinary weaVers and 
I rt.'e licensing should be' done'! 

Shri S. V. Ramaswamy: As 1 sub-
mitted, there are two views the Asoka 
l'IIl'hta Committee has recommended 
1"1'('(' licensing on the ground that the 
lieensing system as it is today has 
failed but our view is that that is nol. 
the reason for frce licensing; we can 
tighten up the licensing system and 
3dopt fiscal measures. 

Shri Thirumala Sao: Have the Gov-
ernment given due consideration to 
the representation made by the hand-
100m weavers all over the country 
1hat widespread unemployment would 
result ill view of this indiscriminate 
protection for power looms and whe-
ther the Government would take intu 
("onsideralion the economic ('onditions 
of the country? 

Shri S. V. RamaswlUny: We are 
taking very sel"ious notice of these 
representations because any S<!leme 
that We introduce in the industry 
should not result in large-scale un-
employment. The handloom industry, 
hy and large. gives very wide em-
ployment and. therefore, we have got 
also to sec how we could protect it. 

Shri Oza: May. I know the per-
centage of power looms which are 
operating without licence-un licenced. 
powerlooms--compared to the total 
percentage of powerlooms worf,ing 
jn the country? 

Shri S. V. Ramaswamy: It is diffi-
cult to say how many Wllicensed 
powerlooms rtTe there. The licensed 
powerlooms are 1,49,000; It is any-
body's guess as to how many unli-
censed powerlooms are there; it may 
be 70,000 or more. 

ShrimaU Ramdularl Sinha: May I 
know whether any protest has been 
made by the handloom industry of 
Bihar against the allotment of power-
looms 011 the basis of existing regis-

tered handlooms of each State and 
what is the number of registered 
handlooms in Bihar and Madras? 

Shri S. V. Ramaswamy: I do ilcr1. 
readily have the figures for the hanti-
looms in Bihar. 

Shrl Sham La! Sara!: - May I know 
whether the Government are ~ 
with proposals at the moment for 
abandoning the excise duty on pure 
powerloom silk fabrics prepared to 
issue licences for new powerlooms for 
pure silk weaving for which there Is 
demand, especially in his own Minis-
try, for the export drive? 

Shri 8, V. Ramaswamy: As regard.!! 
powerloom for silk, there are repre-
sentations from plades like Chicbhallo-
pur where they have !laid that thiB 
art silk does not pay and that the7 
should be permitted to convert it into 
pure silk. Certain licences have been 
given for about 2,000 looms. 
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Shri S. V. Ramaswamy: There an' 
several schemes by which the hand-
loom weavers are ;)eing assisted; Til£" 
State Governments step in, and, un-
der the co-operative scheme, finances 
and other tacllitiell IlUCh as machinery. 
looms, etc., etc., are given. 

.nfinp.,~:~~~ 
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~"""~ifit~it~~~ 
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Shri S. V. Ramaswamy: Former"., 
four power looms were exempt, but 
now, under the new Finance Bill, each 
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will have to pDy about Rs. 25 pc;' 
annum which, I submit, is really in-
oonsiderablc. It comcs to about Rs. 2 
a month, whereas each powerloom 
will be making a profit of Rs. 500 per 
month. 

Shri B. Ramanathan Cbettlar: The 
hon. Deputy Minister in ha answer 
w a supplementary question saId 
that the powerloom industry being 
given free licences will a1Iect the 
handloom industry. If so, may I 
know whether the export varieties 
will be affected more than the home-
consumption varieties and what steps 
arc the Government going to take to 
give subsidies so that the export drive 
oould be promoted? 

Shrl S. V. Ramaswamy: This ques-
tion of export varieties bein, a1Iected 
has not been analysed. But, by and 
large, any free licenSing of power-
looms is certainly ,bound to affect the 
llandloom industry. 

Shri Kandappau: The ~ndloom 
lDdustry cannot compete with ·the 
powerloom industry and the hand-
100m weavers are therefore willing 
to go into the powerloom inctu.try. 
After all, it is the handloom weavers 
that are being put to trouble. They 
are suffering lor want of finance. 
Therefore, my question is this. Will 
Government work out a scheme of 
assistance to the weavers whereby 
they will swiWh on to the powerloom 
industry with the becess&ry financial 
assistance from the Centre and the 
Statell. 

Shri S. V. Bamaswamy: The point 
!';ocms to be whether any assistance 
will be given to the handloom weavers 
to shift over to powerlooms. The 
main point is whether this should be 
in the private sector orco-operaUvc-
!tector. By and large the MinistrY 
is in favour of Co-operative Sector, 
which the State Government can 
f\nance. 

Shrl S. Kandappan: Can't the wea-
vers be. helped by the Government 80 
that they can join together? 

Shri S. V. Ramaswamy: The co-
operatives lire there. The State Go'¥'-
ernments will look after that. 

Shri Ranp.: May I know whether 
it ia a !act that these powerlooms 
arc asked to pay some tax or fee at 
the rate of Rs. 20 per month? 

Shri S. V. Ramaswamy: It is B.s. 25 
per annum per loom. 

Shri Banp: For what purpose is 
it being imposed? Is it tor the bene-
fit of the handloom industry or tor 
the powerloom industry or for Gov-
ernment? 

Shrl S. V. Ramaswam)': The rea-
sons seems to be that there wall larp-
scale evasion ot ex.dise duty as a result 
of exemption given to 4 powerlooms 
and below, because in a huge shed 
having say 50 powerlooms, for every 
four powerlooms dl1rerent names 
would be put in order to evade the 
tax. To prevent this loophole, tht! 
Finance Minister has thouJht it It to 
levy Rs. 215 per annum for eaen 100m. 
whatever the number. 

Export or 8 ....... Goods 

+ 
(8hri Brajeshwar P ..... : 

+fM. ~ ShrI BlshwalULth RoJ: 
L Sbrl Samman1: 

Will the Minister of Commerae be 
pleased to state: 

(a) whether it is a fact that the ex-
port of sports goods declined during 
the Third Five Year Plan period; 

(b) whether the import of materials 
required for the manufacture of sports 
goods has increased as compared to 
that in the Second Five Year Plan 
period; and 

(c) whether the indigenous ra?" 
materials are not hein/!: utUiled pro-
perly tor increasing the export cd 
sports goods'? 

The J)epU.ty Mildlter In the Mlnis-
trr of eommerae (Slat 8. V ...... -
."..,.): (a' No, Sir. The exports 




